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ST TEAH ITTAHTLN I AT 67 &7 3 5 0T STHTT (2) o TAAL |, Fea 1T FLHTL [ TTAT
fae s & g;
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MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION

New Delhi, the 19th June, 2026

S.0. 3296(E).— Whereas by the notification of the Government of India in the Ministry of Road Transport
and Highways. S.O. 2935 (E) Dated 30/06/2025, published in the Gazette of India, Extraordinary, Part Il, section 3,
Sub-Section (ii) Issued under sub-section (1) of section 3A of the National Highway Act, 1956 (48 of 1956) (hereinafter
referred to as the said Act), the Central Government declared its intention to acquire the land specified in the Schedule
annexed to the said notification for Construction of (widening/two lane with paved shoulder/four laning etc.)
Maintenance, management and operation of National Highway 548 C in the stretch of land from Km. 43.7 to
Km. 97.2 (Satara- Mhaswad-Tembhurni Road) in the District of Satara in the State of Maharashtra.

And whereas the substance of the said notification S.O. 2935 (E) Dated 30/06/2025 has been published in
"Dainik Lokmanthan” and "Dainik Pritisangam" (Marathi & English) Both are dated 13/10/2025; under sub-
section (3) of section 3A of the said Act;

And whereas the Competent Authority has received objections filed under Section 3-C, considered and settled
the same appropriately:

And whereas, in pursuance of sub-section (1) of section 3D of the said Act, the competent authority has
submitted its report to the Central Government;

Now, therefore, upon receipt of the said report of the competent authority in exercise of the powers conferred
by the sub-section (1) of section 3D of the said Act, the Central Government hereby declares that the land specified in
the said Schedule should be acquired for the aforesaid purpose;

And further, in pursuance of sub-section (2) of section 3D of the said Act, the Central Government hereby
declares that on publication of this notification in the Official Gazette, the land specified in the said Schedule shall vest
absolutely in the Central Government, free from all encumbrances.

SCHEDULE

Brief description of the land to be acquired, with or without structure, falling within the National Highway 548C in the
stretch of land from Km. 43.7 to Km. 97.2 (Satara- Mhaswad-Tembhurni Road) in the District of Satara in the State of

Maharashtra.
State: MAHARASHTRA |[District: Satara |
SI. No. Survey/Plot Type of Land |(|Nature of Land Area Name of Land
Number (in Hectares)||Owner/Interested Person
L ¢ 2 s Jf 4 | 5 | 6 |
[Taluk: Man |
[Village: Mahimangadh |
1 162 Private Dry 0.28||Jayant Sahebrao Jadhav ,
Abhijit Sahebrao Jadhav,
Ashalata Prashant Mule,
Kumudini Hanmant
Kadam, Suman Sahebrao
Jadhav Cooperative
Society Agreement
162
Total|| 0.28|| |

[F. No. 12037/1/2017-MAH(P-6)/3D]
SHAIKH AMINKHAN, Director
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